
Open court 

CENTRAL &»UNISIRAIIVE TRIBUNAL 
ALLfli AB@ BENCH 

PJ,Lti;lABAQ 

HG>n.'ble Mr. s.x. J.IGr.w.l. Member (J) 
H<:>1i1.'ble Mr, G. Reikrishnin, Member ( A ) 

V,i.notl Kt.m.r Sh.rm., S/• Shri Madhav .Q'as.ai, R/o 
Mandi Ra Das, G.li Raj Kun.r, Mathur •• 

By Adyocite Shr.i Sanj9y.Geswami 

\,!rsus 

1. Union of India, through Division.l Railway 
Manager,· Central Railway, Jh.insi. 

2. Divisio~l ~ngineer, Central Railw.y; Jh.nsi. 

3. Dy.Chief Engineer(construction), central Railw.y, 

AJr •• 

R~.s pondent s 

By Advoc.te 

By tton'ble Mr. S,K. f@r.w.l, Me!Ilber (J) 
· ~ (") Sri sanjay Goswii!Di for the applicant. 

~ Heard on .cimission. The relief seught by the applicant ------,, 
i·s to atirect the re speaaent s to P•Y lae.mount ef wages/ 

salary to the .pplicant w.e.f. 18.5.94 till 29.3.96 

when he w.s given .ppointment in canpliance ef the 

•••• pg.2/- 
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Tribunal's order dated 11.2.94 ana to determine 

the amount of diDlages. 

we have hearci. the learned 1.wyer for 

the appli c.nt and per used the .vermeats made in this 

O.A. The applicant has filea·o.A. No. 915 •f 1991 

which was decide~{ by thi~ Tribun.ii .nd the .pplic.nt 

also filea Contempt Petition but meanwhile it appears 
\ 

that the applicant was given. the job, therefore, that 

contempt petiuon was dis~osed of .iccordingly. Atinittedly, 

the applic.nt did not work f Qr the period. Iherefere, 

Gn the principle of'no work no P»Y', no case in the 

f avcur of the applic.nt is made out. Therefore, the 

O~A. is ai$missed .t the &tage of admission. 

~ 'Y 
ember ( A ) 

/M.M./ 


